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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHi
(DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFARIS)
g™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.15( 11)/LA-2015/cons2taw/ 2 L~ 30 Dated the 4™ May, 2018
NOTIFICATION

NO. F.15{11)/tA-2015/ cons2law/ L6~ 45 -. The following Act of the Legislative
Assembly of the National Capital Territory of Delhi received the assent of the President of India
on the 23 April, 2018 and is hereby published for general information:-

“THE Minimum Wages(Delhi)Amendment Act, 2017
(DELHI ACT 03 OF 2018)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 10"
August, 2Q17)

[23" April, 2018]

An Act  to amend the Minimum Wages Act, 1948, in its application to the National Capital
Territory of Delhi;

WHEREAS; it is expedient further to amend the Minimum Wages Act, 1948, in its application to
the National Capital Territory of Delhi, for the purposes hereinafter appearing;

Be it enacted by the Legislative Assembly of the National Capital Territory of Dethi in the
Sixty — eighth Year of the Republic of India as follows:

1. Short title, extent and commencement.- (1) This Act may be called the Minimum Wages
(Defhi) Amendment Act, 2017.
{2) It extends to the whole of the National Capital Territory of Delhi.
(3] 1t shall come into force from the date of its notification.

2. Amendment of section 2 of Act 11 of 1948 In section 2 of the Minimum Wages Act,
1948 ( hereinafter referred to as the Principal Act), in its application to the National
Capital Territory of Delhi, after clause (g). the following clause shall be inserted,
namely -

“{ga) State Government means the Lfectenant Governor of National Capital Territory of
Delhi, appointed by the President under Article 239 and designated as such under
Article 239 AA of the Constitution.”, :

3. Amendment of Section 4 of Act 11 of 1948.-In Section 4 of the Principal Act, in its

application to the National Capital Territory of Delhi, after sub-section (2), the following
sub-section shall be inserted:; namely :-
“(3)The appropriate government, in fixing or revising the minimum rates of the wages
under foregoing sub-sections, shall take into account the skill required, the arduousness
of the work assigned to the worker, the cost df tiving of the worker and other such
components which are related to fixing or revising minimum rates of wages as the
Government may think appropriate.”.

4. Amendment of Section 11 of Act 11 of 1948 - In Section 11 of the
Principal Act, in its application to the National Capital Territory of Delhi -
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(1) in Sub-section (1), for the words “in cash”, the words “by depositing the same in the
bank account of the employees, electronicalty or by account payee cheque” shall be
substituted.

(2) In Sub-section (1), the following provisos shall be inserted, namely:-

“Provided that payment of wages to the workers employed on daily wages basis, not less
than minimum wages as notified from time to time by appropriate Government, may he
made in cash;

provided further that in special circumstances which are heyond the control of
employer like- fire in the establishment, natural calamities, death of employer or
director of the establishment and other such circumstances as prescribed by appropriate
government, the payment of wages may be made in cash.”,

5.  Amendment of Section 14 of Act 11 of 1948.- In Section 14 of the

Principal Act, in its application to the National Capital Territory of Delhi, in Sub-sectian (1},
for the words “the employer shall pay him for every hour or for part of an hour so worked
in excess at the overtime rate fixed under this Act or under any law of the appropriate
Government for the time being in force, whichever is higher.”, the words “the employer
shall pay him for every hour ar for part of an hour so worked in excess at the overtime
rate fixed under this Act which shall not be less than two times of the normal rate of
wages fixed under this Act or under any law of the appropriate Government for the time
heing in force, whichever is higher” shall be substituted.

6. Amendment of Section 20 of Act 11 of 1948.- In Section 20 of the
Principal Act, in its application to the National Capital Territory of Dethi,  after sub-
section (3}, the following sub-section shall be inserted, namely :-

“ (3A)-During the pendency of the proceeding or inguiry in the application preferred by the
workman under sub-section(2), the workman shall not be retrenched, dismissed,
terminated or laid-off without the prior approval of the Authority before whom the
application is pending.”.

7. Amendment of Section 22 of Act 11 of 1948.- In Section 22 of the
Principal Act, in its application to the National Capital Territory of Delhi, for the words
“shall be punishable with imprisonment for a term which may extend to six months, or
with fine which may extend to five hundred rupees, ar with both”, the werds “shall be
punishable with imprisonment for a term of three years, or with fine of fifty thousand
rupees, or with both.” shall be substituted.

8. Amendment of Section 22A of Act 11 of 1348.- In Section 22A of the
Principal Act, in its application to the National Capital Territory of Delhi, for the words
“with fine which may extend to five hundred rupees”, the words “with imprisonment for

a term of one year, or with fine twenty thousand rupees or with both” shall be
substituted.

9.  Amendment of section 22 B of Act 11 of 1948 : After sub-section 2
of Section 22 (B), in its application to the Nationa! Capital Territary of Delhi, the following
sub-section shall be inserted, namely :-
“(3) The court before whom the prosecution complaint is made under section 22 shali

dispose of the same within a period of three months from the date of making of the
comptaint.”, ‘

10. Insertion of Sections 31A -After Section 31 of the Principal Act, in its application to the
National Capital Territory of Delhi, the following sectian shall be inserted, namely:-
“31A. The employer shall Upload the employee data on website or web portal in the
manner as may be prescribed.”.
poted -

{Anoop Kumar Mendiratta)
Pr. Secretary {Law, Justice & L.A.)
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS) s
8" LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI-116002

CERTIFICATE

It is hereby certified that the contents of the soft copy as well as the hard copy as given

notification No. F.i5(11)/LA-2015/ cons2law/ Lol “‘}}_s/ dated 04 7/05/2018 are the same and
also approved by the competent authority. 0[(‘%5_,’!
also approved by the competent authority /)A.«u.z’ J

: {Shardza Jain)

Counsultant

04/05/2018



